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(b) II so, the detalls.thetBOf; 

(c)whathar Iheu banks have submIt-
ted a Shitamant for the conslderallon of the 
Govemment; and 

(d) If 10, the Govemments reaction 
thereto? 

.. MINISTER OF STATE IN THE 
. MINI8Tfrt. Of FINANCE (SHRI DALBIR 
S~(a) 10 (d). The information Is being 
collacled and .01 be lald·on the Table of the 
Hous,. 

..... to EcIucated U....,.. YautII 

1801. SARI RAM NARAIN BERWA: 
WiD the Minister of FINANCE be pl8ased to 
state: 

(a) whether the Govemment propose 
to increase the amount of loans given under 
the scheme for providing Self- ElT9loymant 
to Educated UnerJ1)loyed Youth; . 

(b) If so, the detalli thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c). The scheme for providing 
Self ErJ1)loymant 10 the Educated Unem-

. played Youth (SEEuy) Is administered by 
Development Commissioner, Small Scale 
Industries in the Ministry of Industry. After 
identification of the beneficiaries and sub-
jed to their projects being founds feasible! 
viable by OIC Task Force, banks provide to 
each entrapreneur a COrJ1)OSlte loan not 
exceeding Rs. 35,0001- for Industrial ven-
tures, As. 25,0001- for service ventures and 
As. 15,0001- for small buSiness ventures. 

. The operational details of the scheme like 
target group, size of target. coverage, size 
ot loan and lubsidy etc., remain under 

.... MdwalustlDnbyfheGoverrunentin 
. consultation wlrh Reserve Bank of india. 

(EngIsIJJ 

Gold Smuggling 

1802. SHRI SHRABAN I(pMAR 
PATEL: 

SHRI CHHITUBHAI GAMIT: 

WltheMlnlslerofFlNANCEbepleased 
to stare: . 

Ca) whether gDld &mJggllng In lncreas-
Ing; 

(b) the numberofgold smuggUng cases 
detected andthe value of gold seized during 
the last two years; 

lc) the nUnDr 01 cases In which pr0s-
ecution has been launchedlsettledlpend-
Ina; 

. (d) the number of cases in which fine 
wasl~orjaRsentencas'weraawarded 

during the above period; 

(e) whether the withdrawal of Gold 
Control Order Is' one 01 the reasons lor 
Increase in smuggling 01 gold; and 

(f) If so, the reaCtIon of Govemment 
thei'eto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
RAMESHWAR THAKUR): (a) to (d). Avail-
able reports and the seizures made indicate 
that gold continues 10 be sensitive to smug-
gling into the country. However, since smug-
gUng is a clandestine activity, It is not pos-
sible to say whether the inslances 01 gold 
&muggIng ara 111CI88S1ng. The quanti, and 
value ot gold I8Ized during lhe 1as12 ,..,. 
ara given beIow:-
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Year . Vaile DI gold Quantity of gold . 
seIZed 
(Rs. In CI'OI'eS) (AfetrIc Tonnes) 

1990 . 192.96 5.72 

1991 187.00 4.93 

Yes No. til. No. DI. 
cases ptKSat;Js 
booked prosecuted 

1990 73279 2268 

1991' .. 59224 1640 

"figures ara provIslo~aI. 

• (e) and (f). Gold has been traditionaRy 
Sensitive to smuggl!ng Into the country due 
to various fact~ such as gap between 
domestic demand and supply and because 
of the differance between low international 
prices and higher domestiC prices. Smug-
gling Is a clandestine activity and it is not 
possible to say whether It has increased! . 
decreased due to repeal of the Gold Control . 
Ad or otherwise. The provisions of the 
repealed Gold control Ad were regulating 
only the domestic gold trade •. 

Seizure of Gold at LG.I, Airport, Deihl 

1803. SHRI SHRAVAN KUMAR 
PATEL: . 

SHRI RAM BADAN: 
KUMAR I UMABHARTI: 
SHRI DEVENDRA PRASAD 

YADAV: 

Will the MinisteroJ FINANCE be pleased 
to atate: 

(a) the quantity and value of gold seIZed 
by the Directorate of Revenue InleUigence 
and other eoforcement. agencies during 
January, 1992 In Deihl; 

1be number of cases booked and 1he 
number of persons who have bean pros-
ecutedlconvlctedlacqulledundarthe~ 
slons of the Customs Ad, 1962 during the 
last 2 years and the number of prosecutlon8 
pending atb andot 199.1Ing~n baIow. 
However, the fig'9s In raspect of gold 
cases alone In not rnalnlalned separately. 

No. of. No. of. No. of. 
persona persons. ~ 
convicted acquJted pentIng 

555 141 

585 146 6237 

(b) whether the DRI officials seized 58 
kg. of gold worth about rupees 3Ocrore kept 
In a consignment at the Indira Gandhi Inter-
national Airport, Deihl on January 25, 1992; 

(c) H so, the det~11s thereof; 

(d) whether any investigation in the 
matter has been made; 

(e) • so, the .,Is and the outcome 
thereof; 

(f) the number of such cases which 
came to light where goods wera Imported m 
the name of cIpIornats during the last thl88 
years; and 

(g) the action taken against the guilty 
persons? 

THE MINISTER OF STATE IN 1tE 
MINISTRY OF FINANCE CSHRI 
RAMESHWAR THAKUR): Ca> 87.179 kgs. 
of goid valued at As 4.22 crores approJd. 
mately has been seized by1he Diractondeof 
Revenue lntellgance and other enfon:a-
mentagenclesdurtngJanuary, 1991 In DelhI. 




